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Title: Need to advise state governments to follow the instructions issued by Centre in regard to District Level
Vigilance and Monitoring Committee constituted for review of developmental activities- Laid.
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I= ¥ g8l 9gd s =rear g "l am to refer to this department letter of even number dated 31st Mat, 2003 vide which
you were requested to reconstitute the District Level Vigilance and Monitoring Committee in this context. You are
requested not to reconstitute the District Level Vigilance and Monitoring Committees in your district till further
orders. If the committee has been reconstituted the meeting of this committee may not be convened also till further
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